
CENTHAL ADM1NIS'lHATIVE°IRiBEJNAL, PRINCIPAL BENCH 

OA NO. 768/200:3 

New Delhi this the 2nd day of April 200:3 

lION I3LL SO. KIJLI) 11' SINGH, MEMBER ( J ) 

Sli. S. N. Panday 
s/a Sh . Gaur t Shankar Pandey 
Nor t he r n Ha i twa y 
('/a SSL (Sha tabad j & Hajdhan i Power Car) 
LOG Shed, Ajrneri Gate. 
New Delhi. 	 . . 	Applicant 

(By Advoca te : Sb San jay Shanga r i ) 

\'ersus 

(he General Manager. 
Northern Railway, 
Baroda (louse. New Delhi. 

the DiV IS tonal Ha i Iway Manager,  
Nor t lie r ri Ha i 1w a. y, DRM Of f i ce 
Che lmstorui Road New Delhi 

The Senior Section Engineer (P.C. 
Shatabadi LOG Shed, 
Northern Ha i iway, Ajrner i Gate, 
New l)e lii I . 	 . . . . 	Respondents 

II) hE. H (OILL 

Heard learned counsel for applicant.. 

Learned counsel for applicant submits that lie had been 

earl icr paid overtime allowance for simi tar duties performed 

but now the respondents have discontinued to pay the same. 

After hearing the learned counsel for the applicant and going 

through the record I think that this OA can be disposed of at 

this stage itself by directing the respondents to decide the 

representation made by the applicant, which has not still been 

decided, by passing a reasoned and speaking order. 

Accordingly, the OA stands disposed of with the direction 

to the respondents to decide the representation by passing a 

reasoned and speaking order within 2 months from the date of 

receipt of a copy of this order. 

( KULUJJP SINGH ) 
Member (J) 

'sd' 


